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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

WESTERN BENCH AT PUNE 

APPEAL NO. 5 OF 2025 

 

IN THE MATTER OF: 

SARANG YADWADKAR & ANR.                   …APPELLANTS 

Versus 

UNION OF INDIA & ORS.                …RESPONDENTS 

 

REJOINDER TO REPLY OF PUNE MUNICIPAL CORPORATION 

(RESPONDENT NO. 4) 

 

          MOST RESPECTFULLY SHOWETH:- 

1. That the above-titled Appeal has been filed under Section 16 of the 

National Green Tribunal Act, 2010 challenging the grant of 

Environmental Clearance bearing proposal number 

SIA/MH/INFRA2/424828/2023 dated 12.11.2024 by State level 

Environment Impact Assessment Authority, Maharashtra to Pune 

Municipal Corporation for Pune River Rejuvenation Project at Mula, 

Mutha and Mula- Mutha river for a stretch of 44 kilometres.  

 

2. That the Appellants herein are filing a Rejoinder to the Reply filed by 

Pune Municipal Corporation (Respondent No. 4). The Appellants 

have the following grounds:  

 

A. On the point that old baseline data can be relied upon as no 

new Environmental Clearance was granted and only an 

amendment of the same was granted 

3. That the Reply, at Para xxi at page 396 has stated that the Office 

Memorandum relating to validity of baseline data is not applicable in 
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the present case as it was not a new project and only an amendment 

in the existing EC, as per directions of the Hon’ble Tribunal.  

 

4. That the Appellants had relied upon Office Memorandum F. No. IA3-

22/10/2022-IA.III [E 177258] dated 08.06.2022 on “Standardizing 

the validity of baseline data and public consultation reports for 

submission of proposal within the validity period of Terms of 

Reference (ToR) under the provisions of EIA Notification, 2006” 

makes it clear that no baseline data can be older than 3 years. 

 

5. That the Appellants submit that it is clear from Form-I that the 

proposal submitted by R-4 was for the purposes of expansion of the 

project and not amendment to the EC. The Office Memorandum 

dated 08.06.2022 referred to by the Appellants does not make a 

distinction between new projects or expansion projects. It only 

states that at the time of submission of application for consideration 

of EC, the baseline data cannot be more than 3 years old. In the 

present case, the baseline data is from 02.10.2017 to 30.12.2017 

and is more than 3 years old at the time of application for 

consideration of EC. 

 

B. On the point that the flood values in the hydrology and 

hydraulics report have been prepared in accordance with 

communications by Irrigation Department 

 

6. That R-4 in its Reply at Para xvii has stated that the flood values 

provided in the EIA Report were provided by the Irrigation 

Department and therefore, are as per the correspondences received 

from the Irrigation Department. 

7. It is the submission of the Appellants that the flood values, which 

are reproduced at Para 32 of the Appeal have been taken from the 

EIA Report, which was prepared by the EIA consultant for R-4. 
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Responsibility for the veracity and authenticity of all the information 

provided in the EIA Report is upon the project proponent who 

submits the report for the process of appraisal. Therefore, the 

ground taken by R-4 that the data is only as per the information 

provided by the Irrigation Department shows the lackadaisical 

manner in which the EIA Report has been prepared and the appraisal 

process has been undertaken.  

 

8. That Para 8 (vi) of the EIA Notification, 2006 clearly states that 

submission of misleading data which is material to screening or 

scoping or appraisal or decision on the application will make the 

application liable for rejection, and cancellation of prior 

environmental clearance granted on that basis. Incorrect information 

in the EIA Report will make the EC so granted liable to be rejected. 

Construction of such a large-scale project on the riverbed cannot be 

undertaken on the basis of incorrect information relating to the 

quantity of water flowing in the river. Such incorrect information can 

have serious consequences in evaluation of the impact of the project, 

as currently the appraisal of the project has been done on the basis 

of incorrect information on flood levels in the rivers.  

 

9. That at this stage, it is pertinent to point out that the Water 

Resources Department had filed an Affidavit before the Hon’ble High 

Court of Bombay in PIL 36 of 2021 (Sarang Yadwadkar & Ors. v. 

State of Maharashtra & Ors.), in which reference is made to a letter 

dated 02.01.2024 which stated that when the flood lines were 

marked in 2011, flows from the free catchment areas and the 

discharges from the streams between Khadakwasla Dam and Mula-

Mutha confluence were not taken into account. The letter dated 

02.01.2024 stated as follows: 
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4. While marking the flood lines in 2011, flows from 

the free catchment areas and the discharges from 

the streams between Khadakwasla Dam and Mula-

Mutha confluence were not taken into account 

which is necessary to consider. 

5. Maharashtra Engineering Research Institute 

(MERI) has published guidelines for Blue and Red 

flood lines on 16/11/2015. As the flood lines of 

Mutha River were identified in earlier in 2011, these 

guidelines have not been considered. The MERI 

guidelines have also not been taken in to account by Pune 

Municipal Corporation while marking the flood lines on the 

Development Plan in 2016. 

6. The Energy and Resources Institute (TERI) has prepared 

the Action Plan on Climate Change in the State of 

Maharashtra in 2014. In the Action Plan it is predicted that 

there will be 37.5% rise in annual rainfall with more 

frequent events of cloud bursts. This aspect has not been 

considered while identifying the flood lines. Petitioners also 

have brough this to notice.” 

 

Copy of Affidavit dated 09.01.2024 filed in PIL 36 of 2021 is annexed 

herewith as ANNEXURE A-1. 

10. That on the basis of this Affidavit, the Hon’ble High Court passed an 

order dated 26.06.2024 specifically recording that several factors 

have not been taken into consideration while determining the flood 

lines. The Hon’ble High Court also held that wrong determination of 

flood lines for an urban water body in a city like Pune will result in 

reducing the flood carrying capacity of such a water channel, which, 

ultimately is the cause of flood: 

“2. The respondent No. 5 - Maharashtra Krishna Valley 

Development Corporation has filed an additional affidavit-

In reply sworn in by Ms. Shweta Yogendra Kurhade, 

Executive Engineer, Khadakwasla Irrigation Division which 

contains a report dated 2 January 2024. Learned Counsel 

appearing for respondent no. 5 has taken us through said 

report. Apart from various charts containing necessary 

statistics, the report has clearly mentioned that while 
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determining the flood lines various important 

factors and considerations were not taken into 

account in the past. The relevant extract of the said 

report contained in clauses 14 to 18 are reproduced 

hereinbelow:” 

“14. It appears that there are several 

important factors and considerations that 

have not been taken into account while 

making flood lines in the mentioned areas. Let’s 

summarize the key points raised in each statement. 

15. Free Catchment Area: The flow from the 

free catchment area between Khadakwasla 

Dam and Mula-Mutha Confluence in 2011 

has not been considered. It is suggested that 

this factor should be taken into account in 

the flood line marking process.  

16. MERI Guidelines: The Maharashtra 

Engineering Research Institute (MERI) in 

Nashik published guidelines for Blue/Red 

flood lines on 16/11/2015. However, these 

guidelines were not considered when 

marking flood lines in 2011, and also not taken 

into account for the 2016 flood lines superimposed 

on Development Plan maps. 

17. TERI Action Plan: The Energy and Resources 

Institute (TERI) in New Delhi prepared a climate 

change action plan in 2014 for Maharashtra. This 

plan predicted a 37.5% rise in rainfall around Pune 

with more frequent cloud burst events. The 

applicants point out that this prediction was not 

considered in the demarcation of flood lines.  

18. In light of these points, it is suggested that a 

comprehensive review of the flood line 

demarcation process be conducted, taking into 

account the flow from the free catchment area, 

MERI guidelines, and the TERI climate change 

action plan. Addressing these aspects would 

contribute to a more accurate and comprehensive 

understanding of flood risk in the area.” 

3. The report has thus suggested that a comprehensive 

review of the flood line demarcation be carried out taking 

1226



into account various relevant considerations, guidelines 

and reports etc. Learned counsel for the Pune Municipal 

Corporation as also the learned counsel representing the 

petitioners also emphasized that a fresh comprehensive 

review of demarcation of flood lines in the city of Pune is 

the need of hour. 

4. Demarcation of flood line in an urban area or a 

city like Pune assumes importance for the simple 

reason that in case any development activity is 

permitted by the municipal body of such an urban 

area in the flood zone of any water channel like a 

river etc., the same results in reducing the flood 

carrying capacity of such a water channel, which, 

ultimately is the cause of flood. To ensure that the 

earth continues to remain habitable, it is thus very 

necessary to appropriately and correctly demarcate the 

flood line of water channels, failing which the inhabitants 

of the area may face problems beyond remedies.” 

 

Copy of Order dated 26.06.2024 in PIL No. 36 of 2021 is annexed 

herewith as ANNEXURE A-2. 

11. That on the basis of the directions contained in the Order dated 

26.06.2024 of the Hon’ble High Court of Bombay, Maharashtra 

Engineering Research Institute (MERI) prepared a Report dated 

06.01.2025 which gives the revised flood values of Pune rivers for 

25 years and 100 years frequency. Following are those values: 

River 25 Yrs. Flood Value in 

CuMecs. 

100 Yrs. Flood 

Value in CuMecs. 

Mutha  3050.80 7213.80 

Mula up to 

confluence 

with Pawana 

2796.80 4517.60 

Mula-Mutha  6654.00 12868.00 

Copy of Maharashtra Engineering Research Institute (MERI) Report 

dated 06.01.2025 is annexed herewith as ANNEXURE A-3. 

12. That the above table shows the quantity of water of Mutha river, 

Mula river, up to its confluence with Pawana and Mula-Mutha river. 
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A perusal of the hydraulics and hydrology report and a comparison 

of that data with the above table will show that very low flood values 

of the rivers have been taken into account while preparing the 

reports for the project. Following table will show the difference in 

the flood values: 

River 25 Yrs. Flood Value in 

CuMecs. 

100 Yrs. Flood Value in 

CuMecs. 

 MERI 

Report 

dated 

05.01.2025 

Hydraulics 

and 

Hydrology 

Report of 

the project 

MERI 

Report 

dated 

05.01.2025 

Hydraulics 

and 

Hydrology 

Report of 

the 

project 

Mutha  3050.80 1700 7213.80 2835 

Mula up to 

confluence 

with 

Pawana 

2796.80 1206 4517.60 1232 

Mula-Mutha  6654.00 3345 12868.00 4762 

 

Copy of relevant pages from the Hydraulics and Hydrology Report is 

annexed herewith as ANNEXURE A-4. 

13. That the flood values considered for the project are substantially 

lower than the revised values that are provided in the MERI Report. 

If the project is allowed to be continued on the basis of these values, 

it will have devastating impacts on the Pune city. It is also pertinent 

to note that SEIAA, the authority that cleared the project for grant 

of EC has also failed to respond to the paragraphs relating to wrong 

flood values and has only stated that no comments are necessary 

from SEIAA on this issue. 

 

14. That the Hydraulics and Hydrology Report of the project is also 

inadequate in not considering the surface runoffs from free 

catchment area on both banks of more than 89 Km. of the entire 

project and discharges from Nallas/streams entering the river. The 

Hydraulics Report does not, in any manner, show that these flow 

values have been taken into consideration, which substantialy 
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reduces the flow values for the river and makes the city prone to 

flooding. 

15. That further, as per the information received from Water Resources 

Department through RTI Reply dated 07.12.2022, the peak 

discharge from the Khadakwasla Dam, which is on the Mutha River 

is 2987 CuMecs. However, the Hydraulics Report considers once in 

100 years flood as only 2835 CuMecs, even without considering the 

flow from free catchment area along both banks. There is a vast 

difference in assessing the flood values from dam discharges, which 

have a cumulative impact on the flood carrying capacity of the river. 

 

Copy of RTI information dated 07.12.2022 received from Water 

Resources Department is annexed herewith as ANNEXURE A-5. 

 

16. That in this regard, it is important to refer to the Circular dated 

21.09.1989 issued by Water Resources Department which clearly 

states that, 

“More carrying area shall be required to carry 

maximum possible flood. Maximum flood shall be 

considered as the maximum discharge from the 

dam and free flow on the downstream side of 

the dam.”  

 

Copy of Circular dated 21.09.1989 issued by Water Resources 

Department is annexed herewith as ANNEXURE A-6. 

 

17. That further, the MERI had issued a Circular dated 16.11.2015 that 

stated that for river with dams, free catchment flow will have to be 

considered: 

“RESTRICTIVE ZONE: 

 For demarcation of Restrictive Zone, flood to be 

considered is as under:- 

For River with Dams:- Spillway Design flood plus 

100 years return period flood from free 

catchment area below dam upto point of study.” 
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Copy of Circular dated 16.11.2015 issued by MERI is annexed 

herewith as ANNEXURE A-7. 

 

18. That this was further reiterated by the Water Resources Department 

in its Circular dated 03.05.2018 which stated as follows: 

“4. Red Flood Line:  

Red Flood Line will be the line marked at water level of 

the water discharge as under: 

b) Where there is a dam, maximum flood discharge 

over the spill way added with flood discharge 

from the free catchment area of the average 

frequence of 100 years.” 

 

Copy of Circular dated 03.05.2018 issued by Water Resources 

Department is annexed herewith as ANNEXURE A-8. 

 

19. That the Drawings Portfolio prepared by the project proponent 

shows the longitudinal sections showing flood levels of the river. A 

perusal of the drawings portfolio will show that the water levels of 

the river are suddenly rising towards the sky by 8-10 feet, without 

any change in the topography of the area. This Drawings Portfolio 

has been cleared by SEIAA without obtaining any comments from 

CWPRS and an EC has been granted on the basis of flawed drawings. 

 

Copy of relevant pages of Drawings Portfolio is annexed herewith as 

ANNEXURE A-9. 

C. On the point that Central Water and Power Research 

Station, Khadakwasla, Pune (CWPRS) has cleared the 

Hydraulics and Hydrology Report of the project 

 

20. That R-4 in Para xiv (a) at Page 388 of its Reply has stated that 

CWPRS has cleared the Hydraulics and Hydrology Report of 

Riverfront Development project vide letter dated 26.12.2017 and 

therefore the ground taken by the Appellants that no clearance has 

been given by CWPRS is incorrect. 

1230



21. That the Appellants submit that CWPRS has provided completely 

different information to the Appellants through its RTI Reply dated 

05.04.2021 and letter dated 25.01.2024. Vide letter dated 

05.04.2021, CWPRS had clearly stated that “CWPRS did not conduct 

any study for RFD of PMC” and that “As CWPRS has not conducted 

or undertook the study for RFD work of PMC, there is no way it can 

ask PMC to review the study that it did not conduct at the first 

instance”. Further, the letter dated 25.01.2024 stated that the views 

of CWPRS have been expressed by the letter dated 05.04.2021.  

 

22. That CWPRS is a hydraulic research institute under the Ministry of Jal 

Shakti, Department of Water Resources, River Development and 

Ganga Rejuvenation. A sub-ordinate office of the Ministry under 

Government of India cannot be allowed to take contradictory views 

with respect to material issues of grant of Environmental Clearance. 

 

23. That the legal maxim “Allegans contraria non est audiendus”, with 

the meaning that "one who alleges contrary (or contradictory) 

statements/facts should not be heard" is applicable in the present 

case. As per this maxim, any authority cannot be allowed to take 

contradictory views depending on the circumstances and to its own 

convenience. In the present case, CWPRS has given diagonally 

opposite and contradictory views with respect to its clearance to the 

project, to PMC and to the Appellant. Such a practice has to be 

deprecated and action ought to be taken against such authority. 

 

D. No response as to compliance with conditions of SEAC 

24. That in Para xxiii of the Reply, R-4 has stated that the paragraphs 

relating to compliance with SEAC conditions in the Appeal do not 

relate to it and therefore, no response has been given to these paras 

except stating that conditions directed by SEIAA and SEAC are 

complied by it.  
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25. It is the submission of the Appellants herein that the conditions of 

SEAC have not been complied by R-4 and R-4 in its Reply has also 

not provided any credible information to counter such statement. R-

4 has not given any information to show compliance with the 

conditions of SEAC.  

 

E. On the point that Riverfront Development project proposes 

to protect low-lying areas along the river from flooding 

 

26. That in Para 5 (iii) of the Reply, R-4 has stated that the project 

proposes to protect low-lying areas along the river from flooding by 

building embankments along the banks. However, the Hydraulics 

and Hydrology Report makes the intention of the project very clear 

in the following manner: 

 

“Riverfront is not a flood control scheme and as such it is 

not supposed to provide greater protection to the areas on 

the river banks which have even otherwise been damaged 

by floods. In principle, therefore, it should be acceptable 

that Riverfront Development works for Mula, Mutha and 

Mula-Mutha River are so planned that they do not 

aggravate the situation compared to what occurred in 

past.” 

 

Copy of relevant pages from Hydraulics and Hydrology Report is 

annexed herewith as ANNEXURE A-10. 

 

27. That it is clear from the above excerpt that the project, in no manner, 

intends to protect the city from floods but only is a vanity project, 

which will have a cascading impact on the floods in the city. 
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AGK

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
CIVIL APPELLATE JURISDICTION

PUBLIC INTEREST LITIGATION NO.36 OF 2021

Sarang Yadwadkar & Ors. …  Petitioners
V/s.

The State of Maharashtra, through
Principal Secretary, Urban
Development Department & Ors. …  Respondents

Ms. Gayatri Singh, Senior Advocate with Ms. Ronita 
Bhattacharya  Bector for the petitioners. 

Mr. P.P. Kakade, Government Pleader with Mr. O.A. 
Chandurkar,  Additional  G.P.  and  Mrs.  G.R. 
Raghuwanshi, Additional G.P. for respondent No.1 – 
State.

Mr. Abhijit P. Kulkarni with Ms. Sweta Shah and Mr. 
Gaurav Sahane for respondent Nos.2 & 3 – Pune 
Municipal Corporation.

Mr.  Nitin  Gaware  Patil  for  respondent  No.5  – 
MKVDC.

Mr. Samir Gosavi,  Deputy Engineer,  D.P.  Cell  and 
Mr.  Ganesh  Kamble,  Sub-Engineer  D.P.  Cell,  are 
present.

CORAM : DEVENDRA KUMAR UPADHYAYA, CJ &
AMIT BORKAR, J.

DATED : JUNE 26, 2024

P.C.:

1. Considering  the  issue  raised  in  this  public  interest 

litigation petition which is of seminal importance as it raises 

concerns about faulty demarcation of flood line in the city of 

1
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Pune, the Court on 6 December 2023 had passed an order 

directing the Irrigation Department to complete the  study  of 

demarcation of flood lines in the City of Pune and produce it 

before the Court. The said study has been conducted in terms 

of an earlier order passed by this Court on 27 March 2023.

2. The  respondent  No.5  -  Maharashtra  Krishna  Valley 

Development Corporation has filed an additional affidavit-in- 

reply sworn in by Ms. Shweta Yogendra Kurhade, Executive 

Engineer,  Khadakwasla  Irrigation  Division  which  contains  a 

report dated 2 January 2024. Learned Counsel appearing for 

respondent no.5 has taken us through said report. Apart from 

various charts containing necessary statistics, the report has 

clearly  mentioned  that  while  determining  the  flood  lines 

various important factors and considerations were not taken 

into  account  in  the  past.  The  relevant  extract  of  the  said 

report  contained  in  clauses  14  to  18  are  reproduced 

hereinbelow:

“14. It appears that there are several important factors 
and  considerations  that  have  not  been  taken  into 
account while making flood lines in the mentioned areas. 
Let’s summarize the key points raised in each statement.

15. Free  Catchment  Area:  The  flow  from  the  free 
catchment area between Khadakwasla  Dam and Mula-
Mutha Confluence in 2011 has not been considered. It is 
suggested that this factor should be taken into account 
in the flood line marking process.

16. MERI  Guidelines:  The  Maharashtra  Engineering 
Research Institute (MERI) in Nashik published guidelines 
for Blue/Red flood lines on 16/11/2015. However, these 

2
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guidelines were not considered when marking flood lines 
in 2011, and also not taken into account for the 2016 
flood lines superimposed on Development Plan maps.

17. TERI  Action  Plan:  The  Energy  and  Resources 
Institute (TERI) in New Delhi prepared a climate change 
action plan in 2014 for Maharashtra. This plan predicted 
a 37.5% rise in rainfall around Pune with more frequent 
cloud burst  events.  The  applicants  point  out  that  this 
prediction  was  not  considered  in  the  demarcation  of 
flood lines.

18. In  light  of  these  points,  it  is  suggested  that  a 
comprehensive  review  of  the  flood  line  demarcation 
process be conducted, taking into account the flow from 
the free catchment area, MERI guidelines, and the TERI 
climate  change  action  plan.  Addressing  these  aspects 
would contribute to a more accurate and comprehensive 
understanding of flood risk in the area.”

3. The  report  has  thus  suggested  that  a  comprehensive 

review of the flood line demarcation be carried out taking into 

account  various  relevant  considerations,  guidelines  and 

reports  etc.  Learned  counsel  for  the  Pune  Municipal 

Corporation  as  also  the  learned  counsel  representing  the 

petitioners  also  emphasized  that  a  fresh  comprehensive 

review of demarcation of flood lines in the city of Pune is the 

need of hour.

4. Demarcation of flood line in an urban area or a city like 

Pune assumes importance for the simple reason that in case 

any development activity is permitted by the municipal body 

of such an urban area in the flood zone of any water channel 

like  a  river  etc.,  the  same  results  in  reducing  the  flood 

carrying capacity of such a water channel, which, ultimately is 

3
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the  cause  of  flood.  To  ensure  that  the  earth  continues  to 

remain habitable, it is  thus very necessary to appropriately 

and  correctly  demarcate  the  flood  line  of  water  channels, 

failing which the inhabitants of the area may face problems 

beyond remedies.

5. The  Government  of  Maharashtra  had  appointed  an 

Experts Study Committee to analyze the causes and remedies 

on  flood,  which  submitted  a  report  which  is  on  record  as 

Exhibit-A  appended  to  the  additional  affidavit  in  rejoinder, 

dated  21  February  2024.  The  report  of  the  Experts  Study 

Committee analyzes the causes and remedies. Perusal of the 

said report would reveal that a lot needs to be done by the 

Government, its agencies and municipal bodies to check the 

flood in the urban areas.

6. Having regard to the significance of the issue involved, 

on our request learned Advocate General Mr. Birendra Saraf 

has addressed the Court and has expressed his concerns as 

well. 

7. Accordingly, we direct that the report dated 2 January 

2024 which forms part of the additional affidavit-in-reply filed 

by  the  respondent  No.5  –  Maharashtra  Krishna  Valley 

Development  Corporation,  dated  9  January  2024  shall  be 

placed  before  the  Additional  Chief  Secretary  /  Principal 

Secretary of the Department of Water Resources Development 

of  the  State  Government,  who  shall  consult  all  other 

departments  /  bodies,  including  municipal  corporation  and 

form  a  five-member  Supervisory  Committee  comprising  of 

4
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experts  of  the Water  Resources Department  and any other 

related departments. He shall also co-opt some experts from 

the external expert agencies, i.e. the agencies other than the 

Government  agencies  such  as  any  institute  of  repute  at 

national level or any academic / research institution. 

8. The said  Experts  Committee  to  be  formed  under  this 

order shall be headed by the Additional Chief Secretary of the 

Department  of  Water  Resources  Development  which  shall 

formulate a plan for conducting the comprehensive review of 

the flood line demarcation in the city of Pune. The Committee 

shall also prepare a blue print for conducting the said review 

and shall also determine the human resources to be deployed 

for the said purpose. 

9. The Experts Committee to be formed under this order 

shall  also  fix  a  time-line  within  which  the  flood  line 

demarcation review is to be completed.

10. We, thus, direct that the Experts Committee under this 

order shall be formed within two weeks, which shall consider 

and  finalize  the  blue  print  for  undertaking  comprehensive 

review of demarcation of flood line in the city of Pune within 

four weeks’ thereafter.

11. When the matter is next listed, an affidavit shall be filed 

by a high-ranking officer to be nominated by the Additional 

Chief  Secretary  of  the  Department  of  Water  Resources 

Development of the State Government, giving details of the 

steps  which  may  be  taken  during  this  period  for  ensuring 

compliance of the directions being issued by us in this order.
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12. The affidavit to be filed under this order by the State 

Government shall be served in advance at least by one week 

upon the learned counsel for the petitioner and also learned 

counsel representing Pune Municipal Corporation.

13. List the PIL petition on 14 August 2024.

(AMIT BORKAR, J.) (CHIEF JUSTICE) 
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ufr, 

I9. 

(Design, Training, Hydrology, Research & Safety) M.ER.ICampus, 
Dindori Road, Nashik422 004(M. S.) 

Phone No.: 0253-2970619/ 2530628 
Email:dgdthrs.nasbhilkwrd(@maharashtra.gov.in, patodgmeri@gmail.con1 

Web: www.merinashik.org 

R0R,f*R3/oc/RoRY 

Director General 

frR/RRRO?% 

f.RR/RRRO?y 
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fR/RRRO? 

TH q t ujt 344 3917 HA PMP Atlas for Krishna Basin H 341s4 3HYIT 

"Delineation' hEI HT (10 Sub Basins) huYTi 31t 3T81. ÁiR Parameters' ARC-GIS HTUGH YUII HEqiG FYUI 3AT 3TETI T HT Physiographic Parameters' 4 HEr oty i 31, at frt (Central Water Commission) t yofi htT Flood Estimation Report (3h)' 34HR YGH0F THTE (Synthetic Unit Hydrograph) 
Atlas for Krishna Basin' HT tu�Ii 3AT ATE. 

Physiographic 

3I4T ferit HEC-HMS' TUs HU0H Tat Quasi-distributed Hydrological Model' AR G{UIT 3AIT. THa F 'Muskingham Channel Routing 4GT ZAC|UYIG 31t. 3ytTyo R huIf 3TtAT °Quasi-distributed Hydrological Model RUN QUI tt fM 
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(R,R6,000 Cusecs) yadt 318. dt EAtM AYHHR �E48.20 Cumecs (3,28,4 Cusecs) aa t. Ii HJ YUet HElt teh4 9�0.68 Cumecs (,Ec,o00 Cusecs) Vat 3T3. 0 YI EtAIiT HAHIHR ?REGC.Go Cumecs (8,43,ot Cusecs) yact t. 
qu yi T. ETHI6, Rt AIÍNTG# Y0�T YRYgR 15 times the flood carrying capacity of the 
T HET MIeF 3H 4�AI0T National Institute of Hydrology, Roorkee' yiHsT AHUTt 

National nstitute of Hydrology, Roorkee' ihs 3ife TYAUHsq yam Hrargts JAIEI. 

(. Th. H0ET} 
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Department of Water Resources 
Director General 

(Design, Training, Hydrology, Research and Safety) 
MERI Campus, Dindori Road, Nashik 422 004 (M. S.) 

Phone No.: 0253-2970619/2530628 
Email: dgdthrs.nashikwrd@maharashtra.gov.in/patodgmeri@gmail.com 

Web: www.merinashik.org 

Outward No.:मसं/संĤजसंसु/आ-६/०१/सन २०२५Dt.: 06/01/2025 

To, 
Chief Engineer (Water Resources), 
Department of Water Resources, 
Pune. 

Sub.: Regarding flood study report to review the flood values of the rivers in 
Pune as discussed in the meeting of the Expert Committee held under the 
chairmanship of Additional Chief Secretary in light of the PIL No. 
36/2021: Mr. Sarang Yadwadkar Vs. State Gov. of Maharashtra and 
Others to redefine the flood lines (Blue and Red) in Pune. 

Ref.: 

1. Minutes of the first meeting (Dt. 26/07/2024 at 03.05 pm by VC) to review 
Pune flood lines held under chairmanship of Additional Chief Secretary 
(Water Resources). 

2. Minutes Dt. 04.09.2024 of the second meeting (Dt. 19/08/2024 at 03.05 pm 
by VC) to review Pune flood lines held under chairmanship of Additional 
Chief Secretary (Water Resources). 

3. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/९६/सन २०२४Dt. 23/08/2024. 

4. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/११२/सन २०२४Dt. 18/09/2024. 

5. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/१२४/सन २०२४Dt. 03/10/2024. 

6. Minutes of the meeting held through VC on 29/10/2024 at 3 pm. 
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7. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/१४०/सन २०२४Dt. 04/11/2024. 

8. Email Dt. 04/11/2024 from the office of the Superintending Engineer Pune 
Irrigation Circle, Pune. 

9. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/१४२/सन २०२४Dt. 11/11/2024. 

10. Minutes Dt. 29/11/2024 of the meeting (Dt. 13/11/2024 at 03.30 pm by VC) 
to review Pune flood lines held under chairmanship of Additional Chief 
Secretary (Water Resources). 

11. Letter No. 5182, Dr. 27/11/2024 from the Chief Engineer, Water Resources 
to the Director General MERI, Nashik, to provide supporting system. 

12. Letter from the office of the Director General, MERI Nashik, मसं/संĤजसंसु/आ-

६/१५६/सन २०२४Dt. 09/12/2024. 

13. Letter No. 55523, Dr. 18/12/2024 from the Chief Engineer, Water Resources 
to the Director General MERI, Nashik, to provide supporting system. 

14. Minutes Dt. 23/12/2024 of the meeting (Dt. 19/12/2024 at 03.00 pm by VC) 
to review Pune flood lines held under chairmanship of Additional Chief 
Secretary (Water Resources). 

As stated above, the fourth meeting to review the Pune flood lines was convened 
under the chairmanship of the Additional Chief Secretary (Water Resources) on 
Dt. 19/12/2024 through VC. As per the discussions in the meeting and according 
to the information provided by the Chief Engineer, WRD Pune, storm values 
and their divisions are not yet available from the Indian Meteorological Dept. 
for the catchment areas of Pune rivers. Therefore, the Chief Additional 
Secretary- Water Resources directed to consider the storm values available in 
PMP Atlas for Krishna Basin for computation of flood values to present the 
primary flood studies. 

As per these directions, according to the information provided by you and the 
divisions of the catchment areas of the rivers in Pune city, computation of the 
flood has been done for Blue Line and Red Line. 

While computing the flood values for Blue and Red Lines, the directions in the 
circular issued by the Director General, MERI are followed.  As per the said 
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circular, as there is some difference in the computation methods for Blue and 
Red Lines, two separate primary study reports are prepared to compute the flood 
of 1 in 25 yrs frequency for Blue Line and 1 in 100 yrs frequence for Red Line. 

Primary Flood Study Report for Blue Line: 

The Primary Flood Study Report for Blue Line is attached with the letter. As per 
the circular of the Director General, MERI Nashik, while calculating the flood 
for 1:25 frequency for Blue Line, if the study catchment area is less than 5000 
Sq. Km., the flood calculation is to be done without considering the upstream 
dams. For the said study, as the total catchment area is 2145 2145 Sq. Km., 
which is less than 500 Sq. Km., the floods are calculated without considering the 
upstream dams. According to the information provided by you at regional level, 
said catchment area is divided in 10 parts for flood calculations. After 
delineation as per the ARC-GIS computer system said catchment is divided in to 
10 parts. Thereafter it’s Physiographic Parameters are calculated with ARC-GIC 
computer system and with the help of the Physiographic Parameters, Synthetic 
Unit Hydrograph is prepared as per the Flood Estimation Report (3h) published 
by the Central Water Commission. 

Storm values and its division has been taken as per the instructions given in the 
meeting at reference 14 from PMP Atlas for Krishna Basin. 

Quasi-distributed Hydrological Model was prepared after filling in the above 
data in ‘HEC-RAS’ computer system. Muskingham Channel Routing method 
was also adopted in it. The conclusions have been drawn after running the above 
mentioned Quasi-distributed Hydrological Model. The conclusions are as 
mentioned in the chart below. The flood values may be revised after receiving 
the storm values and their divisions for catchment areas Pune City from the 
Indian Meteorological Dept., New Delhi.  
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1:25 FREQUENCY FLOOD 
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As per the guidelines in the circular from Director General, MERI Nashik, 
regarding flood for Blue Line, the calculated flood value is to be compared with 
‘1.5 times the flood carrying capacity of the established river channel’ and the 
Blue Line is to be finalised for the highest value. Accordingly, the flood value 
for the Blue Line is to be finalised after comparing with the 1.5 times flood 
values mentioned by you at the regional level. 

Primary Flood Study Report for Red Line: 

The Primary Flood Study Report for Red Line is attached with the letter. The 
flood for 100 yr frequency is to be calculated as per the circular of the Director 
General, MERI Nashik. To do that, we need to consider, “For Rivers with 
Dams:- Spillway Design Flood plus 100 years return period flood from free 
catchment area below dam up to point of study”. Panshet, Warasgaon, Temghar, 
Khadakwasla, Mulshi and Pawan are the important dams on the upstream in the 
said catchment area. Their classification as per the information received and 
according to IS 11223-1985 is as under: 

 
As according to the chart, the storage capacity of ell these dams is more than 60 
million Cu. M., all dams are to be considered for ‘Probable Maximum Flood’ 
and the study for the free catchment area on the downstream of the dams is done 
for the flood at 1:100 frequency. 

As per the information provided by you at the regional level, the calculation for 
the floods is done from the catchment area divided in ten parts. Said catchment 
area is divided in ten parts after ‘Delineation’ as per ARC-GIS programme. 
Thereafter their ‘Physiographic Parameters’ are calculated with the help of 
ARC-GIS. With the help of these ‘Physiographic Parameters’ and as per the 
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‘Flood Estimation report (3h)’ published by Central Water Commission, New 
Delhi, a Synthetic Unit Hydrograph has been prepared and used. 

Storm values and their division has been taken from ‘PMP Atlas for Krishna 
Basin’ as instructed in the meeting referred above at Sr. No. 14. 

After feeding all above information in ‘HEC-HMS’ computer programme, 
‘Quasi-distributed Hydrological Model’ is prepared. Muskingham Channel 
Routing method was adopted in it. The conclusions have been drawn after 
running the ‘Quasi-distributed Hydrological Model’ which are given in the chart 
below. The flood values may change after getting the storm values and their 
divisions from the Indian Meteorological Dept., New Delhi. 
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1:100 FREQUENCY FLOOD 
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The values for Red Flood Line need to be finalised as mentioned above by the 
Chief Engineer, Water resources, Pune. 

According to the information provided by you, as per ‘Annexure-C’ from the 
minutes of the meeting at reference No. 2 above, the information regarding Blue 
and Red lines is given as per the markings in the present study area. 

In the above table, the present flood value of Blue Line at Mundhwa KT Wier is 
3343.96 CuMecs (1,18,000 CuSecs.). This value should be 6654.30 CuMecs. 
(2,34,814 CuSecs.). Current flood value for Red Line is 4760.89 CuMecs. 
(1,68,000 CuSecs.) as per study, it is12,868.80 CuMecs. (4,54,108 CuSecs.). 

It is still pending to finalise the Blue Flood Line for the Highest Flood Value as 
per the study of this office after comparing with ‘1.5 times the flood carrying 
capacity of the established river channels’ as per the circular from the Director 
General of MERI, Nashik. The verification of this primary study from ‘the 
‘National Institute of Hydrology, Roorkee’ is pending. Therefore, comparison of 
the values could not be correct. 

The Primary Study of the Blue and Red Lines attached with this letter should be 
sent to ‘National Institute of Hydrology, Roorkee’ by the Chief Engineer, Water 
Resources, Pune after verification as decided in the meeting (Dt. 19.08.2024 at 
04.30 pm on VC) for further action of finalization. 

Attached: As above. 

 
Copies to:  
Managing Director, Maharashtra Krisha Valley Development Corporation, Pune 
for information and further action. 
Chief Engineer and Joint Secretary, Water Resources Dept., Mantralaya for 
information and further action. 
Chief Engineer, Hydrology & Dam Safety, Nashik for information & further 
action. 
Superintending Engineer, Support Analysis Circle, Nashik for information and 
further action. 
Superintending Engineer, Pune Irrigation Circle, Nashik for information and 
further action. 
Executive Engineer, Hydraulic Planning Division (Floods), for information and 
further action. 

P. G. Mandade 
Director General, 

Planning. Training, Hydrology, Research and Safety, Nashik 
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Government of Maharashtra 

Executive Engineer, Khadakwasla Irrigation Division, 
Sinchan Bhavan, Mangalwar Peth, Barne Road, Pune 411011 

Telephone No.: 020-26127309 Fax: 020-26126307 

E-mail: eekidpune@gmail.com 

Outward No.: KID/A-2/7530/Yr 2022                              Date:07.12.2022 

To, 

Shri. Sarang Vaman Yadwadkar, 

A-9, 10, Pradnyangad,  

S. No. 119/3, Sinhgad Road  

Pune-30 

 

Subject: Regarding providing information under Right to Information Act    
2005.. 

Ref.
 

 

    Vide ref. to the subject, under Right to Information Act 2005, your RTI 
application (Inward No.: 2549, Dt. 28.03.2022) is received. In the said application 
you have asked information vide. Ref. Pune River Front Development Project. 
The said project is related to PMC and this department has conducted no survey 
report for the said project. However, the dam discharge data is attached below. 
Following information is available in the regional office and is being provided to 
you: 

Sr.No. Description Answer 

1 Peak discharge from Khadakwasla Dam 1,05,470 cusecs. 

2 Peak discharge from Pawana Dam 44,145 cusecs. 

3 Peak discharge from Mulshi Dam 1,40,695 cusecs. 
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4 Peak water released in the rivers by various 
streams and tributaries from the free catchment 
areas on the downstream of these dams up to 
Mundhwa weir. 

No such record 
maintained in this 
office 

5 Copy of the CWPRS study report, which has been 
verified by you before giving your office opinion 
on the said project. 

Study not carried 
by this office. 

6 Whether Red and Blue flood line will be laterally 
vertically shifted because of this project. If yes, 
the shift at every cross section of the riverbed. 
(@30M. intervals) As mentioned in 

point no.5 such 
study not carried 

by this office 
hance no 

information. 

7 Whether the project proponent or any other 
organization except WRD has the authority to 
shift the flood lines 

8 Whether the Embankments proposed in the said 
project are as per the Indian Standard, 
"GUIDELINES FOR PLANNING AND 
DESIGN OFRIVER EMBANKMENTS" 

 

If the applicant is not satisfied with the information provided, within 30 days of 
this reply, first appeal can be filed with First Appellate Authority aka Executive 
Engineer, Khadakwasla Irrigation Department, Pune-11.  

 

 
 

 

 

 

Copy to: Hon. Public Information Officer aka Superintending Engineer, Pune 
Irrigation Circle for information.  

 

XXXX 
Public Information Officer 

aka 
Sub Executive Engineer 

Khadakwasla Irrigation Division 
Pune-11 
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Regarding marking of flood line to restrict any type of construction inside. 

STATE GOV. OF MAHARASHTRA, 

IRRIGATION DEPARTMENT, 

Government Circular No.: FDW-1089/243/89/Sin Vya (Work) Mantralaya, 

Mumbai-32 

Dat. 21/9/1989. 

Ref.: Government Circular No.: FDW-1089/243/89/Sin Vya (Work) Dat. 

2/9/1989. 

CIRCULAR 

Due to heavy rains and floods in rainy seasons, sometimes houses on the 

riverbanks get seriously damaged in towns and cities. While reconstruction 

of the damaged houses is undertaken by Revenue and Forest Departments, 

and when concerned Dist. Collectors demand demarcation of flood lines to 

Irrigation officers in the affected towns/cities, instructions are given to the 

Irrigation officers in the referred Circular regarding how to implement the 

demarcation of flood lines. Now; demarcation of Flood Zones, Flood Lines 

and land use in the Flood Zones is explained in more details in this Circular 

as per the guide lines given in the Dam Safety Manual Chapter 8-1984. The 

phrases used in this circular, like Prohibited Zone (Nishiddha Kshetra), 

Prohibitive Flood Line (Nishedhak Poor Resha) etc. shall be henceforth used 

in Marathi. 

Mainly flood lines are of two types. Prohibitive Flood Lines, which earmark 

the area prohibited for any construction due to probability of floods any 

year.  And Restrictive Flood Lines, which earmark the levels of floods 

which may come any year (but generally once in 100 years). Therefore 

buildings can be constructed below this line but excluding Prohibited Zone, 

with certain restrictions without assuming that floods will not come though 

buildings are constructed. These Zones and the Flood Lines should be as 

mentioned below: 

A) Prohibited Zone: 

Main riverbed and the area on both banks required to carry the controlled 

discharge from dam and the flow from free catchment area below the dam 

should be called as “Prohibitive Zone”. While identifying this, flood 

discharge frequency in average 25 years or one and half times the discharge 

of the established riverbed carrying capacity, whichever is more and the area 
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on its both banks should be considered as Prohibited Zone. This zone should 

be left open and can be used for gardens, play grounds or light crops (only 

where the easement right to take such crops is established). 

B) Prohibitive Flood Line (Blue Line): 

The level of water on both banks of the river during such floods shall be 

considered as Prohibitive Flood Line of that particular town identifying the 

“Prohibitive Zone”. 

C) Restricted Zone: 

More carrying area shall be required to carry maximum possible flood. 

Maximum flood shall be considered as the maximum discharge from the 

dam and the free flow on the downstream side of the dam. (Where there is 

no dam, flood at the frequency of once in 100 years shall be considered.) 

The balance area after deducting the Prohibited Zone from this area required 

to carry the maximum flood shall be considered as Restrictive Zone. Plinth 

level of the buildings in Restricted Zone shall be sufficiently high so that, 

occupants shall be able to shift easily to safer places. Concerned local 

officers are expected to finalise this level after considering the topography of 

the ground and levels of the roads. The construction of the buildings should 

be such that it shall not collapse in the rare floods. 

The restrictions on the use of buildings in this zone also should be clear. 

While doing this, possible flood in this zone and need of fast shifting of the 

occupants residing in this area at a short notice to avoid loss of life and 

property should be considered.  

D) Restrictive Flood Line (Red Line):  

The lines earmarking Restricted on both banks of river shall be called as 

Restrictive Flood Lines. 

After considering the above mentioned points, Irrigation Department officers 

should mark flood lines in the towns/cities where there is a risk of floods. 

Also instructions in Chapter 8 of Dam Safety Manual should also be 

implemented while preparing the maps of flood lines. 

At the order and in the name of the Governer, Maharashtra State. 

(D. L. Thorat) 

Dy. Secretary to Gov. 
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"CIRCULAR"

Retbroncot l)
?)

3)

r,

Trchnicel Clrcular on Mlrltlng
of Pmhlbltlv. (Etue, .nd
Re.rtrlcdYe (RGd) Flood fonec

Govornmen! of MahsE3htra
WEtsa Relourcer Dopertmtat

0lroctor Genorrl
tlERl. Haehlk

Clrcular lrrlo DSO,/PB-4/1582. dated . 1Br1rA0t5

Govt ClrcuHr llc FOW 1089,S243/ESUIM[W) daEd Zlrgltg8g
Dam Sarc:y Manuat WRD.Chaptcr No.g on;prEparednsgg lor deallng
l\,,lh €mergErrcy sltuations m OEnlsl1SO4l
f;11/C's Flocd EEitfirstist Reports lar vonoLs suh rnnos ( ,or lorhl
GodBvrn b rooo t0g5 )
Govt. of MaharashtE {WRO} t,lorathi l"tr, No ;fi. q, .?.?y {q. F.
tt??.,?.r8r! ft ac, fF) E. r#rUtnr.r

)lrrTRoDucltoN

_. ^... 
Flry rones mad<lng sr€. firFortanl to ffice.l8h ht€ly inundilion ares ln ,e8F€ct

01 L:tues, I otyfiB aa{, Vilhget ahns lDe nve{ iar*i Thd llood tona marking holps in
11.,""I!T.h" ot hle, pfop€rty and enuronmofit by regurating tund usa0e in Frotrrbilire
and Reslrtlrvr Zooes. The mflrtrng o[ llood Eone, wll also lrelf rn removirl oi
encfoachm€ntt to keAp rcquirEd ?oierw.ay clea. for rafe parraqe cf floodr. Gu{relinBg
Ebgul lho zED€6 arid linet h'va already becn issued vldE ore$l3, under refclenco. Now,
to eflgur$ uniloam Bnd standardir.d Fr€cedure Lr lhe stnt€, the guidalinea on ma*ing ;ifuod rher on dgrhr mops and complrrsrio.r of fhods lo ne aoootetr have arso bdm
turthcr cl€bor8led.

CIRCULAR :

1,0 |li retp+it ol inundallon arua due to llmcs, lne lol,fiv/.ng lyFes o, t*rRl u!6 ronr,E
Ellould b€ adopkd.

1.1FH€-egQHl8|rlYF Z0NE fhrE rs itr€ rone cons,sl,np ol r{rrm6l rve. chgniollor d$i:|lerqe ot r.O,tet"'y ftJnds ltorn tl* r6g6ryo,1 irr,, .rlao frs.t ltr, fri€
ceElrnenl

_ 
Thn rlver cttannel reqlrircd lor prrrrng ;t 25 yfllr Ret,rlr porod Fl+od o, aflood 6qulv-dl9nt to I 

= 
tlmeg Hl: lh-*.rrl cttfyf]g c.rpnn[? .rl tnrr a.Etirhttr.tE,j n.l,tr

cftannel whiEitevrr rs hryher, nhout bo clEsBtrre< aa ttrc prohtbrlrve lono

.lrYt6B snlvlF !t 
._?5 -)..onrs 

Retum [\rlod a! dof.neij t r Ci{cutq, d f gg9, thshtghotl rEgulPted lloc.l troar til(,. $frlruaJn dsnui (MJli||rutn di6rj1i|l0a ,Gfuas€,,througi Epil[rr f gater] [rrrn flviE ble daL,t ol ZE ynalri or nroro p,trr:r ?S fears Return

l'11'r I rrl i

l't

I

/
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oErlod llod o, lrcG calrtnfi€ol Dehw downstfPEm of $ai{' dam shall be cofiEldered

F* ion+iU.tfns lofluhlsd flood Yalt o' minknum 25 years dtlf is nedcsnar/

Fot (EflftrE ltn af ProhibrtrYe {one, no{dl lo b€ caneklerE j fil lhE Foinl

of sb,dy Bre ae Blder"

at Ffi Rv*rs *,thqrtt Donr's '?S years Eeturn pstlod '{sEJ 't 
tne Po{ll qJ

-' 
study ol 1 $ ItE14t te flmd c:rryr'{ r:aFesly af th€

estsiti:tred mrer dtanrl€ls rrhrcl:cvtr is tr\;llet '

Uf Foi ni,,srs l$th O tt!s: 25 y€€tc fiegdarcd -lhod 
lra'lr tnmedial€

tltvstra l'l d:urr plug ?5 yeiro return penod llot'd lor rnrrrilifing

ogtr*ui or 1.5lime: tltt lttcO Gerrinfig csFnErly o{ the EstttblishEd

tlv€l chi.lnflel tlllkjt Er,€l l. h{Iher

il t( ll{ catcfimenl atee ol lhe rlvEr 8bo'/e tho polnl ol :ludy ls

lese/equal lo 50m sq km tl'tco lhod to be coasi(bGd 'e 25 yea(

mturn flood. ,rlrthout con! ldfir.lg lhg exi$lonce nl Dara

lli lf the alch.ienl erc* ct th* m6l sh{"/e llxt ootlt ol studY lg

It'tol€ rhan 5000 sq.Lnls, rnarimurt! rcgtllated jl ad rFluEs within ?5

lcarB ',rom thrl inuEedble upstrttt'r 'l&m 
qhe'l b*l erngldersd

. lt tlre awrlebb ,a{ulslBd llood dala E lot le33

tlr.ln :5 )'Bat!, Uren cangtce Egulded n6d
' ,tlm any ol trpslreilm dgmg u'fiich h'3

cunpleted 25 y*r* ard phr[ I i25 y€s]s llo(rd

for remainirtg c'otdlnEnl tn trla co{nFlEr

. lf rcgutirtud llotrJ dar., It ool lvnll hle lol ?l
yueti. ll,en Eonsidsl il 'No dtm $cenorio" and

cit!"rlt t, I fi 25 ten.s r*tutn Oeri{'l llood lor

the rrholE celchmenl e'6n cor}3idc4ng 't 0s

unrnt€rrErxod cntch.r'4al

(i tll Ert€ of ufigatf'd dams lWelmjDrve::rcn Wr'*s/Pickttp

10,1*norxl VJeirsfLmqts p{rr:€dulE t{tfl': rrE r' (a) rbov€ l'rtll

t${ru

v\rilhin Proh{ralivo rorro, no pcrmananl c€ttsltucllon shnll bo *llc'wed lhs

ares mav be uBed only for no opioLrnd iype ol rl1d such ds platgraurnh' Pnrkt Rivet

;rd; fi'k;;;iiiiru*.ri"" t r,srr nroiis.rvheravc, srch np.slnn n,hlE ar*t ThtE

aiiriii 
"r 

rritt dron lo rhe snlo riessago ol lloods'shill ndl bE 
'rllrrtxad
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l.lIPBClfllHTlrtE Fl-oop LlllE EL.UE U}{Eti

The prohhltiw ttood line cilnrnontf d€rptcd a! Hrrc {rle b ho 0ood llm ouunl,E
flto boutxlery d prohibilive ronc on tolh banls ot rivu r.

r.2l ftEETRICT|VEZOflE:

Tha la the aom mrEisting of ama r€qulr€d l9 pa3r lho SpiDriay deoign ,lood ollhc misrwir or ,00 yEEr3 rBtum pcliod llood lrorr tr6.'cdd;mffI.-eron OingsEs of pmhibilive mn

For d6.ytsrc8tih ol Regfiistire Zone, frmd lo bo comidored b lt under i
r For Rlver wlthou t)EnE: . i00 yean RetlIn pcrlod M st point o,

studr
. For Rir,er with Dam6 ., Spllhrray O€ciOo flood phr. 1OO ye_i Rsfum

Ferlort fbod fipm tras cElctmaol are{ bd;w Oam r4O point ot
stlrdy.

'-b..5l-1:.-,gr!!pi-lnry 3p.cit prnrhjEvetr ot rhe bwGt fioors, typc ot
PuFIrgs 6n l metho(h of co03trrc o.r. Rartriclhfl fi. lh8 typQ 0t uiia of
!{_9lg Llq zortes IT .Eo bc spocirEd. ln cso oi ernergcndB, rhepcHuny ol noodl axp€dod I thb l{lo 6rd necoGdy oI prolnpt enocuatbn olpeoph, catllg atH Ood3 st tlrort nobcs to aeo,o aarnigpj fo il" ,r,a Droocrlv-
JEtt atso bo tekEi mlo .@ount. by cooocrrred rrguhlori ,;rG;ilhl. -

t3t RESTRETTVE FLd)D LIHE iREO ultEl :

Thc R€.l.ctlye Fbod Lhc commonly der[tcd et Red Line ia llood lrn€ ovuining th6
boundary ol reslrldlvs ron€ m bollr banhr of rivpr

2.0 ItlETtlOD OF FLooD ESTttttATIorrl:

The llood eEuma{on ol e rpccfrc lElum pcrbd B ol pmary hlportanc€ tb,
Gebbtr3hino Pmholtrve and R€tfbrirc zon€s, Ecoofrnb! aito rinir c;nsraintr oo
l11ry^11{9t{ htdrologcat .rd me{ooi,otogfot iny€etigotron tor catoutoting fuod
lygfry9f qqrE Fqd Zoner arc ro be msrkcd..HEncB i, teoorner mfofivc
p.^:1T]1n^lood- by-.ltg Cent.lt Warat ConmresirnS {Cr4/Cl RGoiooril Ftood
stum8Don Boporrr. rhls r! a lwromcbororogEal Mc{hod, wh.rcin lynhetic unit
HydrogrnPh opproe* has boen adogl6d. -

ContratW6E Commiraion hfi DUbkfied Flood Ecfm$tho F.porB (FER, hr
:ng-a-ug€d ,nd hadaqullrly .gsugEd catcrmonts lor ?6 t yurorLroo,irfog#ily
hp.nogon our But mn r ol tndta,Tti* M.thod wrs Oovitoperl fy CtiC ir

l'.rsr. .l of 6
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. Al ludd€n Cheng€ in gortEal end honzontat elgnr_T€nts Ol lt6 rivors ie. Bteep
rloperrralg, q,lrr/€i. band! erc

r DrBlrigl and Ttluka bounrrar.ei

Acrvrgqy oJ lho8e llood ltrEst?oner lE ol uLlnosl Enportanco.Gaograpl.rc
lnlofmation System (GlS) msppil€ ol theio ttood uonc3 espegoiy of nfnfy
popuratod ollrr along the rlwrs rhal br done ro leciriiare lhe trrnsler of r&i
line+ on groond

Sunay no,t can bc 6med oul by Oirleronlsl Grohsl pcartionino Syslern (OGPSJ. ehngwith 6urwy ifistrurnenE tiks fotll elataon ,*ilicn wf b€ nerpful ior Gt6
,napping of flood eong3. aDd aleo lot rc{rrrittQ end fasl EornFlelbn of lhe wort

{.0 co{upur^rJoN oF ELUE AryS_EES_tlUE

Ihc nmd @taalporrlno to Proltil,rlna and n€ibidive zorle, ,rliys to Dsluit Uy plott8d on Mrpt to indrcntc Bk; and Rc<t t,ner atoniitra r,ver oants

chanmr routrng of thc Boods corretp<,drnq to prDhrbitivo and Resrfrrr,/€ 20r€6rhsl be done by HrdrotoaE En0trroeflr}! Cbntsr- River Anrry",":y"lern 1HEC.RAS) or by Usng lny other suitabtr sofrrvrro igCna'S o'a cornorro,progrtmm€ thrl modcts the hydrorrlics of waler ttow tfrrough natur;rl ti,rers to *U
cfianne{ ,lorr anellsi6 aDd flood pldn detc,minarEn. tnJollput rrl HEC RAS can
be euirnbly Gts mspgcd.

. lf toilharcitie*tlhgns are iitrrttod olt ,rvcr banli adlacenl to ony coalr",€nc€adaquale ch€ck ragrrdlng b.td(wator efla,cl on Eno<t hnos n*fo to O" creroiod lr ctsseor nvert lolnrnq leo, 6llect ol hqh tide sl.lalt be ccnsidered whde OocufgProhrbahjgr'RettrlctrlE ,mEsJ rnc.J s,rnrrtrrr amur( duc ro crrnsra,cron rn wirrervray orllvBa chanfsl duo !o brolasrwerrB I encroaghnrenE alc strart iisq p6 661136"r*6

6.0 MARKIITG OF FLQPO LII{ES OX II4APS AND OH CROUND

tha d,0llEGd Villagro mapa whrgtr n;6 a{atlnbk! ir I g(t(x) sca}es Or Eny srDrebtir
Ec.lle Bhtl bo ob.tained Loft Orr.ctor o, Lard Rcccrrls .rtono whh certfred hrrd cEpyrhose rtrlpr rhBll bc piEd bgrrrE, on lh6'' m.p! thq irohibrtrvo en6 F€.lrrctryorora6 liErtl be cler,ty mrkd vhth the hdp ot ghro & Red Ines,almgwlth tn.gro3EsdsEon l dch[3 and leysb ilc. GtE mrppino of th! thod lln r st,all bo done.Tlr Blue arxl Rcd linat ftuEl bt mrrkod on porma,rlrt iinu pronrhcnt feeturc*rslruelutrf u(c pubtlc hddlng. Hdge3.t€rndrt olc alorE th6 river: ro rhrl lhcsurErkilg[ 6dd ba ls€d b, mlbrlnc€
ThG- mettllg on mtpt thd qr gro.rnd slul tr6 s7p61 choched ty ground truthvor{icaltso AIE vardtcalioo l}r Repond Ctiel Ergnecr str.tr *flfictiorr tlrc nraD3. fhe
d{,rtr2ed nhrpt $ould bc.plstE}E{ on wab s(,

I

I
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lo flture t! Etry dispule ansEs rBsarrhng noad lh'e! mEltcd on g'ound tnd lhal on

m.rgs ihe ltcod 1,ng9 and lelrsls tl'.-rrnl nrrrla4 on aFgrqr*d tn FS shsll bn' (r.r:sdars'

f innl Jnd brndin$

tie man!.ral on conrputalron of Poods fot tnErlisn llood llhn$ shBll al&l tlE
(:t'rred fo; ddirlleO mtfrodolotv An{, lurther gu'datt€ {Ant}er*d- Ggidqlures lor

rna.hinl ot $rohlb hvc 'nd rcstticlrve {l']!}d 2i'nE9}

,{it.rtnJ

MEfll. Hactlt4

C{lpy tr, -- - -' -- 
r Atl Exec$lA{ Dlrecto.sl All Chl€, En0ifisetBt All S{,p€rhletdine

Enolneerc.\ltaler Rctaurc€s Dcpadmc0l
f atr-nanaging oireclorgr All Chle, ErgirlerrEt All $up'EtinlErtd*E Engtneen'

Wrlef COfttf, nrAtotr fl'1ut tmanl.

-lI
I

W,

I

I

I

I

i

I

t.c.
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V$$exa/-b - 6

\j2.

g{rqr riqrdq tror erarqnsr& qvtiar un
offiS qiq-6rq q duqrqr EBi Wtffr onqDt
o-tt q frfu€ s fflifud d-*rqr sTfrqo{uqmqd
rrffi-ogu-+

ITERTqEIT€"I

sd{iq-flftqrrr,
.IffiqqRTT6 o. {rfr-?oC./(CU.?/?oee) ft.ar.0TFqd)

ri76q, 1p$ soootr1,

frci-6:-t t, ?"qz

qrqri :- fl-sq qRqe-6 o.gqssq - q 
" 

z q/?83/c q/ ft .q forif , n. ?.o3. c 3. q,

ft.aq.q.qqaq

q-EIFI=TT-;-

qTzlfurt fu{Fr flpqr{ qRqr6 m VmSsq rc.\/ ?\str / c\/ fuq 1.ori fr .t. q. q q z q

s ft.lq.q.q3z3 er<n grrur {iqrq f6r a-ooqmr& {at-qT ern offifi qiqir.H q
du+rqr trqi Wtffr 3nsrft B-qn-qrqtrd q_+n ft,tfus oquqrd 3ncqr 3rld.

T+qr ftd-qr wtiqr qra ftEE elero e oro 5<tvr e ffi g< tvr uian+fi-o fuiko
et{rf, {rfiiqr ,rn-diqr, ftelf, ft-orflrqr sqi r-fl-q-{ Td Etrt,{-drn ffi - rt ++u
r-+i rqn o-qt, arEqrqr f+om cnrcu-oryn l-o-ar qqi qpnt {d, 3qri q +,fi.r 16
a-qr 6-{t ilsq xrrrero omiori-o r+qr fi -rrdrrd 

{s €{er-fi Fid EiErq,qrd eiqd qr fr rstq
t-s qrffii dfuq 6-{t ,fuqd qrtrfi sflArq 6{fr, T+qr o.-$i Siq crgc drf,{
urot,ro:fi-grtq r-6"crA olq osd, g. qiar{-qr q;ffi6 Hsrr1aII 3lcft51d o1qiq|d}
€dB-d {rmfrTq z ffiq rien, qenfuo rq{rq €{en osn cr-E{sd cqrurrrifr sr6fi
qrquft, qo-*iqEr ftqFrqrfid n-wrfio ftftEr r+flEqis-{ gri grd"qr s-fi"ciil dqr q
eiffiIqrEfl-{ e-o-flifr riwr ,oror5-ov qf,dd q-ffi e-w, Xrfoiaq q g{r} 3iEM

e"*** sq-ael srcqrJfr-o {TUn {cqrfi.Msr y6ho cq ft-qri oruqrfi-qm{qf,dr
ftqiursrd3rB.

fl-gq qRErro 6 ;qrqq _Qo98 c.m.8?B/?oqg frq F), ft.l.1.loq,r , qqn
furrr*s. Tqfa q rrtsr r6Tn E o*rcrsqiTr qrqf,r t mo td ornfr

crfiisrt fultrr rnrq m qsssq jo(\/?vtr/(\/ fuq |ori, ft.t.s.cqct q
fr.lq.q.qqcq 3rqs r-+q ft-dqr f,{tf4T (Brue Line) 3ild frtE *# (proh;oitive zone)
snDr drd grtvrlneo Line) 4 ffi xr tsr(Brue Line) qiqrq*d fr{iBd damFestrictive
zone) \rrf,qfro ghsTaT e$i eir+lqo ffi 6ffi 3rcffi 6rn qrfi-d *** 

"m"sEdr 3iluru-qrarT rsi vrnun finqrfr qlq rnsqr.sr ffi{ *fi. qEsi v6kd
gqrR-f, z crilqmd qq-{iqr qqfd{r +-uc ar.r qr#d qqrq qRq-ro fulftd -* fu s.
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\*

?rr{n qRry6 Fqi6, g{Fi-?o 9.49. ?/?o r.) Rt{.4.t{ {d )

qRrr6.-
e. qrciiqrt fuTFr nrs{ qRqr6 m qsgsq $ q/ ?ttr / c\/ ft-q [68 ft .a.q. qq cs q

ft .eq.q.q qeq slet{ftrf, 6-{rrql( n-d 3rrt.

? . Xtffio ufr+an qrq{IqE-d wq gqf*irar {Bar 1 oam safety Man uat) 9?FTUI ./
cqcs qd ffiEqr qriftt-o qr{i-ql enqrt T{S;qI X<tw eur ggqd-5-{T i1q s-srg;a.r
3rGd. friq-r Wtsr ( Btue Line) s t+riT6 5<tvr 1 neo rinel .

3. ftdgrtwletue Line) :-

Frd grtw 1e t u e r i n e) fr qrffi tunqr qrffio qrw f{fi nrfqr crofr

cmfidrorrq&fl rtfdTFdhruqmqrfr
3{)s{tflfti t9 ssk{y6Er (e in Q9 year) qrqniqrftti (Frequency) -}ur{rXtM

fttrqr

E) l-r{Trfud rfrqal@T ffierq}qr fusrd M
B. dtd Wtsr (Red Line) :-

aro x<tvr ffied Line) 6 rc-rffir61tqlqr ffis.]fqr cruft crilfidr enqlaqr tior
€dqo-qrdqrfr.
q wql qFrtf, elwr TSd t ) :- g{rflfti roo ovtql gqqt (9 in 9oo yead qr qRisrfi}i

(Frequenc/ tqmXtM.
q GqT qrrrtd wur 3[td ts] :- q?rEqr4l *ioq+rd-o qisqmsq srdurr{l do.fud
TEflrI W M Grtr6 wuTrqrfid q"rdiz frrd{ torm 3[tftd qoo qqk{ tn1-qT
(9 in i oo year) qI SRi crtftti (Freq ue ncyy {qs1 Xt lM(r. ftRtqeHProhibitiveZone) :-

r*rry vqqr ffio ffi 5r twr 6rue rinel t rftvn t srqr ffio ffi tsr
(Btue Line) qT {fte' dxer ffiq e}+ (prohibitive Zone) I6UII €dqn-qtd qri.

E. f+iBoeir(nestrictiveZone) :

r-fl-fr Frfr grtv lsrue Line) t eqm ffid drd wtsT (Red Line) qrqfi-
d-Jr6t fuB-d et (Restrictive Zonel r{duwn uld.

rs. ftfrt4 d-{lsr (prohibitive Zone) uq*q s-fir +66qI qfu+qr gsrlkl B-Sr. S{qd,ffi ffi fttqrE-do1ftb ti , qrftmrofi fril dn-qFdr 5-6.qrtqrR-6 srs{rr} n-{Qrftd
gror eirt erm ftrorofr 1.asr. r-frwTrq{d zF-{Tqrd toriQ 6-e.rg/ g-r{q Z }r*q gA
orrr{s srffi{6 ri-qq q q-d.ftRflrnr 

EfrqT I el{n qr{qr 6,rqqrqr+q b-or qrqr'o1dt
o-t-c Tfr c-qr6rd o)urdrfr erserorr iunq 11S , Tfl-fi T$rsrrrdr o-fi duni il-S q T+qro'rcf{rirtrffiqcodqxfl-fr.

ysqt6lr
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\3q

nrs{ cRrr6 Fqiol Wfr-?o9449.?/?oiz.) fi\.q.({dqd )

( ftd-r-6 e)-drqr (Restrictive zonel srdl urfia orsqisr&q &-or qrer .

il srffi+o fgorqr rfri sr+rqo q 3rcfu6i{ Td:R{RUr uilq{r .

iilqrfqft-o pilq gqi srrrrlo q ecM qlffi6 {€ ul dtrosq s{r
{Fqrfr qrefl qrilfr fr-dqr WtsT qie-fiqr fi 3t+d. sqr cmd ft;fr cq 3rsrfr gt*
ftlffirftifuo tndian Road congress cooe qtfia<-rE{tgqrqoTrfr.

ii1 wrffi+o fr-orqr e$i ercrqo q orqM qrofrgwdr q-ffi-{,fq cr€c 6rt{,
iiq qrgrdT{r of +fo-oc sqq qTiq drt{ 5frrn emrfr e GrT} ft4Bd ffid
r*qt orcfsrd offi erszrdr tuq cqrd q<d dunq nr$.

ivy Frrifua et{rfi-d ehrs'rqiq ildrqsflqr GM qrad oro Xrtw qro-eqr ct
g-ihrd s-trd emrfr 01 qr5* {wn--d fuTo, d-drd qrw qrauqrfff t*o
nFrfuoiTr giftrdrere sEqq.) qrel d-to. e-Sq qr rtffi turm *iqrq W s ilSs
T{IT} Effi fufud 6rfr q Hdr+i go-en erouumr& rqr ffio "foiql,q{rq-{iTr q r€jt 3r"qmeftfr frW++r ft-o-mq t et Hrf,Si s}gr gtkd *er-d qri
{rfld{o.

s. sri-tr T{r o.. c +n q< vv*,ti5d rfr nqrrro offi erserdr tqn nr$ ,

rOfr qrqeTqilr 6fr dur{ Trfr q c-frar ordd< fraro offi cco dunr rr$ , qrfr serilr
tuqm qrfr . gqrErcil erserdr 3ilurunt qiq-orqrfudq gw ufuiiTr orrerg 6-{uqrg qeTq

3t[fi-d. ftftq lerohibitive Zone) s ft{iha **kI (Restrictive Zone) o{Frql-all {({
qtffio' o.rqi-q giRrd-dfr rj{ot qsr€ffi riqfud ftqr.n-ff / {enh6 Ettaq €te}A 3re-d
q dqsq SiIT& d'tr+r ftrdto q fr-1 Er+s €eg.d frqFrZ wr,.{6 srrq donfl qqFrE,"
trfia q.qrcr$ffi seq{unqr qrqiefiq einrurfs {efud frqFr / TqTfuo gtt-q s$qr
qqrqqR3r+d.

qo. T€-d qrfiqr ft-qrq o-oq gvmr €r+w q)fiT erduqmrd E ftftta s ft{ihd ffi
ftf*fr o.{rqrdlr e$i en+rq6 lttw wqr tuqrqgd q-driq{r fu{rrfl6t ffi ,
t*Trfuo s{rq {tnn 3rerfl srq ft'rrnrf,s{ qffi qtq srcqrfl qd{iq-{r fuTrrn-qr {ffid
dko gw ufuior qifi rnsq qRrr6 m qrqq -?oeB c.m.8?8/Qois ftq FD, R.l.l.toc.t
irqt olffio{ffi
qq. s_fiiq{r frqFTrn 6rd&}T Tfr frrrTfi wttfr eirquft oruqrqoqfrq qqfkd 3rs-cqri
frftta ffid s ft{ifud ffid scRtdr cRedfld q{q Ardfi qrffir-fi fr-drqr Eqi
olqftErdq3lrfiT6orqiqrq.n{qErfdqrrnqrqr-6{6-dcqrqc-{rfi3Trff{6drrr6ql{nrfi 

.

Y89ffi1
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nrs{ qRrT6 6qi6, Wh-?o 9 z./(9. ?/?o e.) fr.q.Frrqi4 )

dqnfr, qqiq{ur frqrq/ {f,{ ft.q-/ s{nfr6 r{wn/ qaq rns-+Tq fflnq qififfio qrqor
Grrqrq6' s[$6 dr fr lR ciTqi dnqld qfr .

9?. gfl TrNFr qRrr6 frtfr q qrq ftrnr[qT Gr=ffi6 €ilf m. trcc?oi(/E
ft.qi.s.?"ce q rrr<fuors ftrlr.nan 3rffi-6 €E{ Br. ftSVg -qoqz,/erfs.9/loqzl
cR -q fr .qs.s.locz TsR ft{fud il"qrd' d-d.G .

93. Tlil TIItlq ffq TET{-TY {tI{Fil-aIT www.maharashtra.gov.in qf €S'ilq-efdl?rf grle'q

ot-o-qrd 3rdI 3[q{ eqrqr €}-dr6 ?oq.o9o3e.oq9q9$ro cmt 3tr8. er ento ffiro gnlrti
gteTift,o orq orduqrf, t-f, 3rB.

qErtrqrA {rcqqrd fi ertmSan q mi,
Dnidt 5iqi.d b, c. 

^ 
&r4&

C. A. Birajdar ",-,
(s.oil.BtrqErt)

{t{s1.ordfr)
TII. sr-qqriTqit\cfuq,
c. qr.Iqq* qi-A 6rqf6-q,
?. rfl.orurfl / sqqe{, fiqn$n, ftqmffi, ffi,
3. q1.qqffi 7 gqq.qTqfr, ftqr+qRv-E, ftqrq,rq-{, ffi,
u. qr.ffifr qrtt, AtncsrTr, T{t, qH orqfo-q, frqrrr-fi , ffi ,
,1. qr.ffi$qerit, frqFqRvq, T{$, qrnorqfds, founr+<, -ffi,
q. qr. q*, qd\qqqrqiasm,ftqfuq, ri?rds, H,
s. Hr. vruqqiil lqEqc-{D qra ers{fr qfuq, q-drds, T€,
c. T€rdqtrnd q z r (dsTq3rJiqor) rcxrEvrw,.Szu.rX<

q u r dsr qfreil qEmq {rsrr, g+gz<nrXr,
eo. 3I.I.q tfo fi rSq *r6rcro, 116 frrrr, riara+, ffi ,

e e. c{.5.q 1rrqq qit ffiq rraqo', {rqd s a+ frqm, -iaCIs, 
{S$

c?.3{.9.s. Fqtr{uD qra ds q6r{fi, cqfs-irr ff,.Trrr, riTrdq, IqE,
ct. cqn Hfus [qe{q-Er) qit rffq sarco. q-drirErfrqFr, q-drds, S€,
q r. wn qfuq Orrsfuor,s1 qit ffiq qgrqo, +.rqB-ors ffl Tr.r, r_emq, get,
q,J. TrfuE [q{iq q are}q qii rfiq qgtqs', qaqiqEr ftqrrr, qTds, 

5Et,
q E. qfuq 1rfi-fl qqq'q q it ffiq q6Fr6, woriq<r ftqr.r, C"Tds, get,
co. rrd q"rdfiE fiqnr, daroq, ffi ,

e a . qtfofr q q{Sqfi {6rciEld{roq, rirt-oq, tg$,
qq. q-d T6R{qrd6, quciqEr faqT,T,

ys jffis

9tI:-

\\{
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\er(

rffi cRrrfi sqi6:Wft -?oiz/(re?/?olc)Rt.q.F-eq-o)

1.. vd ftr+rrt+ engm, rrga fr rrrr, qERrE {rar,
rc.sdffi, qErqrE{rq,
q1. s{ 6rffi riilro, qo*iq<r ft qFr,

lr. €qrd6, rrrcr++or<, gu),

t. e-d gc+ uft ziorZgw erfurior e gr< y-nrso, qagqo fu Trrr,

r,J.iilo€qfl ft qr{nfidsdqoqfoqqsqqfus,q-drdq,f{$,

rs. sd orfrero erftriar/o{tfrerfi erfuriar q rrnsfi, qdsr{r ftqFr,
ro. iqndq, frtrnqca qfuqro-q. ftqnro-<, IH,
r c. ft .q. gr-rq"oy orntvl, {iT6Trt,

YEgt61q
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Directives to demarcate flood lines and 

use of Prohibitive and Restrictive Zones 

to not to allow any construction inside 

flood line to avoid possible risk of floods. 

STATE GOV. OF MAHARASHTRA 

WATER RESOURCES DEPARTMENT, 

Government Circular No. PuRaNi-2018/(182/2018) Sin. Vya. (Revenue) 

Mantralaya, Mumbai-32 

Date: 3rd May 2018. 

Read: Government Circular No.: FDW-1089/243/89/Sin Vya (Works)  

Dt. 2/9/1989, Dt. 21/9/1989 

FOREWORD:- 

To avoid possible threat of flooding, with a view to demarcate flood lines to 

prohibit any type of construction inside flood lines, instructions have been 

given vide Irrigation Department Gov. Circular No. FDW-1089/243/89/Sin 

Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989. 

There is increasing demand for No Objection Certificates from Gov./Semi 

Gov. organisations, local Gov. bodies for development of cities, towns and 

pilgrimage places to construct bridges, approach roads for bridges, roads on 

river banks as per the Development Plans, gardens and jogging tracks, flood 

protection wall on river edge, construction of Ghats, crossing of gas pipe 

lines and electrical cables, laying of drainage pipe lines on river edges, 

construction of sewage treatment plants etc. unavoidable works of public use 

on Prohibitive Zone inside Blue flood lines and on Restrictive Zone between 

Blue and Red Flood Lines. In light of this and also in view of various 

projects completed and under construction by Water Resources Dept. on 

streams and rivers, changes in rain pattern with time, flood control and 

modern flood prediction systems etc. need to be reviewed again.  

As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya (M), Dt. 

2.3.2015, approval to flood zones and flood maps is given by Water 

Resources Dept. But it was under consideration of the government to 

improve and to get more clarification with respect to which public utility 

works should be allowed on Prohibitive Zone inside Blue Flood line and on 

Restrictive Zone between Red and Blue Flood line as per Gov. circular No. 

FDW-1089/243/89/Sin Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989. 
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Accordingly following circular is published with collectively 

improved/latest instructions 

CIRCULAR- 

1. Gov. Irrigation Department circular No. FDW-1089/243/89/Sin Vya 

(Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified. 

2. With respect to the land use in flood prone zones, as per the guidelines 

given in the Dam Safety Manual Chapter 8/1984 important flood lines 

will be primarily of two types. Prohibitive Flood Line (Blue Line) and 

Restrictive Flood Line (Red Line). 

3. Blue Flood Line: 

Blue Flood Line will be the line marked at the water level of the highest 

discharge of: 

a) Flood discharge at the average frequency of 25 years. 

b) One and half times the discharge of the established riverbed. 

4. Red Flood Line: 

Red Flood Line will be the line marked at the water level of the water 

discharge as under: 

a) Where there is no dam, flood discharge at the average frequency of 

100 years. 

b) Where there is a dam, maximum flood discharge over the spill way 

added with flood discharge from the free catchment area at the average 

frequency of 100 years. 

5. Prohibitive Zone:  

The area between the Blue Flood line on the right bank of the river to 

riverbed to the Blue Flood line on the left bank of the river shall be called 

as Prohibitive Zone. 

6. Restrictive Zone: 

The area between the Blue Flood Line of the river and the Red Flood 

Line on the same bank shall be called as Restrictive Zone. 

7. Prohibitive Zone can be used only in the form of open land e.g. gardens, 

play grounds, light crops; where there is established easement right to 

take crops (e.g. water melons, musk melons etc. public toilets and sewage 
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discharge facilities), so that there will not be any obstruction to the flow 

of the river, there will not be reduction in the carrying capacity of the 

river and there will not be any change in the cross section of the river. 

8. Restrictive Zone should be used only for the following: 

i) Sewage carrying projects unavoidable in public interest. 

ii) Public roads unavoidable in public interest; provided the top level of 

such road shall be above the level of Blue Flood line. 

iii) Water supply pipe lines, gas pipe lines, drainage pipe lines 

unavoidable in public interest provided such pipe lines shall be under 

ground and will not cause obstruction in the cross section of the 

Restrictive Zone. 

iv) The plinth level of the ground floor of the buildings in Restrictive 

Zone shall be safely above the level of Red Flood line so that the 

people could be evacuated to safe location before the flood level rises 

in the Restrictive Zone and it will be possible for the people and cattle 

to shift urgently to safe location with their belongings to avoid the loss 

of life and property due to floods. 

9. Care shall be taken that there shall be no impediment to the flow of river, 

carrying capacity of the river shall not be reduced and there shall be no 

change in the cross section of the river due to the land used mentioned in 

para No. 8 above. Chief Engineer shall be empowered to take action 

against the construction that causes obstruction to the flow of river. 

Concerned dept./Local Governing Body shall be responsible for the 

safety of the works done in the Prohibitive and Restrictive Zones. 

Concerned dept./Local Governing Body shall be responsible for the loss 

of life and property and possible litigations due to it because of the 

possible floods. 

10. Considering all above mentioned points, to avoid possible flood risk, the 

regional Chief Engineer shall take necessary action as per Gov. circular 

No. Nyaypra-2014 Pra. Kra. 424/2014SinVya (M), Dt. 2.3.2015, to 

demarcate flood lines to identify Prohibitive Zone and Restrictive Zone 

as per the demand to Water Resources Dept. by Dist. Collector, Local 

Governing Body or other dept.  
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11. As the scope of work of Water Resources Dept. is limited only to 

demarcation of flood lines on river banks, works in Prohibitive Zone and 

Restrictive Zone as mentioned above shall not need No objection 

Certificates from Water Resources Dept. But if approval from 

Environmental Dept./other depts./Local bodies/other Gov. depts. is 

required, it shall be taken independently. 

12. This Gov. circular is being issued as per Legal and Justice Dept. informal 

reference No. 388-2018/E Dt. 13.4.2018 and Town Planning dept. 

informal reference No. TPS-1018/Anaus.5/2018/Navi-9 Dt. 19.4.2018. 

13. Said Gov. Resolution is made available on the Maharashtra government’s 

website www.maharashtra.gov.in and its code No. is 

201805031801595727. This order is digitally signed. 

In the name and as per the orders of the Governor of Maharashtra. 

C. A. Birajdar, 

Secretary 
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Litigation . <litigation@dclawchambers.com>

Rejoinder on behalf of the Appellant in Appeal No. 05 of 2025 SarangYadwadkar &
Anr. Versus. Union of India & Ors.
1 message

Litigation . <litigation@dclawchambers.com> Tue, Feb 10, 2026 at 12:32 PM
To: Aniruddha Kulkarni <aniruddha1488@gmail.com>, Rahul Garg <rahul.garg@mgklegal.com>, secy-moef@nic.in,
psec.env@maharashtra.gov.in, director@cwprs.gov.in, info@punecorporation.org, commissioner@pcmcindia.gov.in,
ceokirkee@gmail.com
Cc: itishaawasthi@proton.me

Dear Sir/madam,

Please find attached- Rejoinder on behalf of the Appellant in Appeal No. 05 of 2025 SarangYadwadkar & Anr. Versus.
Union of India & Ors.

Thanks & Regards
Counsel for the Appellant 

 Rejoinder to PMC on behalf of the Appellant.pdf

Rejoinder to SEIAA on behalf of the Appellant.pdf
1932K

10/02/2026, 12:32 DC Law Chambers Mail - Rejoinder on behalf of the Appellant in Appeal No. 05 of 2025 SarangYadwadkar & Anr. Versus. Uni…

https://mail.google.com/mail/u/0/?ik=5ef48c295b&view=pt&search=all&permthid=thread-a:r-3673364088999233715&simpl=msg-a:r-3848833220… 1/1
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